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THE BUDGET (KERALA), 1965-66—
Continued

Tae DEPUTY CHAIRMAN: Now,
we go to the Kerala Budget.

Suri BHUPESH GUPTA (West Ben-
gal): Before that, Madam, I have given
you a slip, notice . . .

Tee DEPUTY CHAIRMAN: But

what is the subject?

BHUPESH GUPTA:  Subject

SHRI
nothing.

Tae DEPUTY CHAIRMAN: Mr.
Bhupesh Gupta, on your own statement,

I am sure, you have no subject. You
will please take your seat.
Sart BHUPESH GUPTA:  Subject

nothing, but the Home Minister yesterday
in his particular statement, which was
read out, mentioned certain Party as the
Right Communist Party. I do not know
whether any such Party is there in Kerala.
Now, the Governor in his statement has
said the Right Communist Party. We
would like to know which is that Party.
‘The Minister is misleading the House.

(Interruptions)

Tue DEPUTY CHAIRMAN: Please
sit down. Mr. Govindan Nair will con-
tinue his speech.

Semi M. N. GOVINDAN NAIR
(Kerala) Madam Deputy Chairman, yes-
terday my speech was interrupted by the
statement of the Home Minister proclaim-
ing President’s Rule in Kerala. I was
trying to convince the House that there
was a possibility of avoiding President’s
Rule in Kerala and the Governor should
take steps to convene the Assembly as
early as possible.

Surt AKBAR ALI KHAN (Andhra
Pradesh): How?

Seri M. N. GOVINDAN NAIR:
Yesterday I tried to argue how it was
possible. It is true that in the Governor's
statement, which has been placed before
us, he has said that the Muslim League
was not prepared to support the Left
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Communist Ministry, but the leader of the
Marxist Communist Party had openly
challenged that statement saying that he
was sure of getting the support of the
Muslim League, if he was permitted to
form the Ministry. Now, is it not the
usual practice, when no Parfy has an
absolute majority, that the largest Party
is called upon to form the Ministry, as it
happened earlier? I pointed out two
occasions when such Ministries were
formed, one in 1952 by the Congress
and the other in 1956 by the PSP. Even
outside India there were instances whers
minority Parties were allowed to form a
Ministry and they continued to be in the
Ministry for some time. Now, that is
what is going to happen in Ceylon also.
So, my point is that instead of allowing
the Assembly to meet and decide their
fate, just based on the report of the
Governor, even without summoning the
Assembly, what was the hurry for impos-
ing the President’s Rule in Kerala? That
is what I cannot understand. Now, I
am reminded of the situation in 1960. In
1960 the Congress and their friends had a
thumping majority. Even then they could
not fix upon the Ministers. It took them
more than three weeks to decide as to
who all should be in the Ministry. The
Governor was very patient. He conceded
the time they wanted and finally a Minis-
try was formed. My point is that some of
the Parties have claimed that they can
form a Ministry. The leader of the
Marxist Communist Party has claimed that
he can form a Ministry. So, also, the
leader of the Kerala Congress has been
saying that it is possible for him to form
a Ministry and get the confidence of the
House. Why do you not give them a
trial? Instead of doing that, why should
you hurriedly impose the President’s Rule?
That is what I cannot understand. I think
it is a very wrong step which will be very
much resented by the people of Kerala
and it is an outrage on the constitutional
rights of the people there,

Now, yesterday 1 was trying to point
out that the imposition of the DIR even
now is a very wrong thing. While I was
trying to argue that point, some of the
Members here expressed the view that as
long as the dispute between China and
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India remained unsettled, as long as the
occupation of our territory by the Chinese
continued, this emergency had to continue
and the DIR had to continue. That was
the opinion expressed by some Members
here. This is something which 1 cannot
understand. Now, I am sure there are at
least some Members here who were in
the Constituent Assembly. I request them
to recall the political situation that existed
at that time when our Constitution was
framed. Now, at that time a part of our
territory was occupied by Pakistan. There
was a cease-fire, but Pakistan refused to
withdraw their army from that part of
Kashmir which was occupied by them.
Internally more than 25,000 communists
were put in jail in the name of trying to
subvert the government, in the name of
violent action. It is true that in certain
places there were violent actions as in
Telangana. At that time, the Constituent
" Assembly decided that in spite of all these
the Fundamental Rights should not be
denied to the citizens. Then, why now
you feel, because there is a portion of our
territory occupied by the Chinese, that
this emergency should continue and the
Fundamental Rights should be denied?
This I cannot understand. Now, the
present situation is also very similar to the
situation that existed at that time, except-
ing that the cease-fire om the Chinese
border, on the northern border, was
unilateral on the part of the Chinese. At
the same time, it has to be admitted that
we accepted the cease-fire. So, a cease-
fire exists as it existed in 1950. Now, as
far as the internal situation at that time
Is concerned, at least you could point out
Telangana. What is here now? What are
the charges? Can documents be produc-
ed on the lines of the Andhra revolution
of certain violent ideology? The Govern-
ment should intervene when concrete steps
are taken by certain Parties in a particular
direction. Nothing has been placed before
the country to prove that apart from
statements and speeches or documents any
attempt was made by any body for any
armed action here. So, there was abso-
lutely no reason for denying fundamental
rights to the citizens in the name of
emergency. Immediately it has to be
revoked and the fundamental rights restored
Yo the citizens of India.
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The day before yesterday, on the 23rd
March, the Home Ministry has come out
with an analysis of the election results it
Kerala, and it was given wide publicity.
In that statement they have tried to prove
that the Communists have lost or are los-
ing their hold among the people in Kerala.
I am not going into the whole argument
but I would like to point out one thing.
Our Home Ministry fails to distinguish or
differentiate between a Gallup poll and a
general election. General elections are
held to know which are the parties that
are getting the maximum number of seats.
There what was the position? According
to the statement the official claim is that
the exposure of the anti-national stand of
the left Communists by the Government
carrics significant weight with the elec-
torate. Can there be a more absurd state-
ment than this? They contest the election,
they bag the maximum number of seats.
The 29 people who are arrested, they win
the elections, and now comes the Homs
Ministry with a statement that their pro-
paganda carried a significant weight with
the electorate. But I am glad that they
have come out with the statement,
because this reveals the thinking of the
Home Ministry in the whole affair. And
what is that? They intended these arrests
with a special purpose. It is not a ques-
tion of national security. They wanted
to reduce the strength of the Communists
in Kerala and so they came out with the
statement,

THE DEPUTY CHAIRMAN: How
much more time do you need? Two and
a half hours are allotted for this Budget
debate. You spoke yesterday also.

SErt M. N. GOVINDAN NAIR: A
few minutes more. So, this was the pur-
pose. In order to reduce the strength of
the Communists in Kerala they thought
that immediately before the election they
should come out with these arrests, they
should come out with this kind of propa-
ganda and see that the Communists are
reduced in strength.

Surt AKBAR ALI KHAN: 1 think
you think very poorly of the intelligence
of the Home Ministry. They knew that
the party would suffer but in the interests
of the security of the country they had to
do it.
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Suri BHUPESH GUPTA: You are not
adding to that intelligence.

Sart M. N. GOVINDAN NAIR: 1

have very poor respect for it.

Suri P. K. KUMARAN (Andhra Pra-
desh): Mr. Akbar Ali Khan is putting a
leading question.

Surt M. N. GOVINDAN NAIR: I
agree with you on that because in the
elections this claim has been proved false
by the results, and why? Is it because
the people of Kerala are not patriotic? No.
All this analysis is wrong. But people
take every election as an opportunity to
give their verdict on the politics of every
party. Iostead of allowing the people to
give their free verdict, what did the Home
Ministry do? They tried to impose their
verdict on the people. It was a challenge
to the electorate. Not only that, to add
insult to injury the Home Ministry comes
and says that even if you elect these
people, it is not going to release them.

Suri AKBAR ALI KHAN: For
security reasons.

Surt M. N. GOVINDAN NAIR: What
security? What is the security except for
your party and nothing else?

Sart AKBAR ALI KHAN: Of the
couatry.

Sart M. N. GOVINDAN NAIR: So,
that challenge thrown up by the Home
Ministry was taken up by the people and
they voted and saw to it that the maxi-
mum number of them got through.

Then about the claim by the Home
Ministry that the Congress has won, they
have given the percentages of the votes
they got. I am not going elaborately into
all those, but I want to draw your atten-
tion to certain developments in our State.
Now Shri Kamraj, the President of the
Congress, who was guiding the elections,
did he canvass votes in the name of the
Congress policies?

Surt T. S. PATTABIRAMAN (Mad-
ras): On a point of order, Madam. The
hon. Member is not justified in making
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any allegations against a person who is not
here to defend himself.

SHr1 M. N. GOVINDAN NAIR: All
right. I leave out the name of Shri
Kamraj., Did the Congress Presideat
guide the election?

SHrRI A. B. VAJPAYEE (Uttar Pra-
desh): He is doing Shri Kamraj an honour.

Sart AKBAR ALI KHAN: Why should
they bring parties here?

Surt M. N. GOVINDAN NAIR: It is
a party election. What was the situation
in Kerala? Was the division between the
Kerala Congress and the Congress a
political division? It was a division on the
basis of caste. The Nairs and the Chris-
tians combined together and challenged
the right of other communities . . .

SHRt RAJENDRA PRATAP SINHA
(Bihar): Is it not a fact that the Commu-
nist Party also did the same?

Surt A. B. VAJPAYEE: Also, not
exclusively.

SHrRI M. N. GOVINDAN NAIR: The
point is that the Kerala Congress was,
backed by the communalists of the Nair
community and the Christian community,
and they were trying to get the support
of the Muslim League also. To counter
that, did the Congress take a national
stand? No. They tried to work upon the
sentiment of certain other communities.
They met the communal leaders of other
communities, worked with them, encourag-
ed and inflamed their communal feelings
and tried to bag some votes, thereby mak-
ing Kerala a battle ground between two
rival communal groups.

Surr S. S. MARISWAMY (Madras):
That is the usual game of the Congress.

Ssri M. N. GOVINDAN NAIR
Divide and rule was the game of the
Britishers. Are you going to follow the
same in States? R

SRt G. MURAHARI (Uttar Pradesh):
They have inherited everything from the
British.
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Surt M. N. GOVINDAN NAIR: In-
stead of giving a national political life, the
Congress during all these years—I agree
with my friends when they say that the
Congress is used to it. But I thought that
they would have learnt some lesson from
past experience.

Sur1 C. D. PANDE (Uttar Pradesh):
Even the Communist Party is not immune
from this trouble.

Surt BHUPESH GUPTA: Which

trouble?

Surt C. D. PANDE: Dividing your-
selves.

Surr BHUPESH GUPTA: Nobody can
beat you in this trouble.

Suri M. N. GOVINDAN NAIR: 1
expected that the Congress would learn
some lessons from past experience. Every-
body agrees that political instability has
become chronic in Kerala, but nobody has
cared to study why there is this political
instability. It is the encouragement given
by political parties to these communal
forces that has been responmsible for the

political instability in our State. That is
why we are . . .
SHRIMATI DEVAKI GOPIDAS

(Kerala): That is why you want the
Congress to be undermined all along.

SHrt M. N. GOVINDAN NAIR: As
far as the Congress is concerned. Shri
Mannath Padmanabhan who has been in
the main responsible for the split in the
Congresr Party was their hero yesterday.
They encouraged all the communal forces,
the Nairs, the Catholic Church, etc., to
fight them, and it boomeranged. Instead
of learning a lesson from that, what did
they do? They thought that they would
work up the Ezhava communal leaders,

Sur1 RAJENDRA PRATAP SINHA:
T just want to know what lessons his party
has derived and why they were routed. We
would like to know H.

Surt M. N. GOVINDAN NAIR: It is
a very reasonable question. When com-
munal frenzy was worked wup in the
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country by certain political parties when
certain leaders of the political parties
wanted to exploit that situation, they were
able to succeed. The Congress incieased
its strength in no time; agreed. The Left
Communists with their alliance, with the
Muslim League succeeded; agreed. Rightly
or wrongly, we got completely routed. It
does not matter. We tried to keep away
from this communal frenzy and we were
routed. We were routed because, though
we entered the election field this time . .
(Interruptions) ‘That is another matter.
When some people give their verdict, they
get elected to the Assembly. Suppos: the
Jan Sangh has a majority in a State Are
you going to refuse them?

Suri A. B. VAJPAYEE: No, no.

SHrl M. N. GOVINDAN NAIR: On
the other hand, national political partics
encouraging communalism are working in
this communal frenzy. Unfortunately, we
got out of it and we lost, wc are not
repentant about the stand that we took.
We are sure that after this temporary
period the people will see that this kind of
communal fight between one group and
another cannot benefit anybody, nor even
those who are engaged in this fight. So,
we will patiently wait for that time when
the people will give up this communal
frenzy and take a more correct ratiocal
approach.,

(Time bell rings)
I will take one minute.

THE DEPUTY CHAIRMAN: You can
take two minutes.

Sur1 M. N. GOVINDAN NAIR: The
main point is about the Kerala Budget.
Unfortunately, because of this President’s
Rule, that was forgotten. You will allow
me just some time, I do not want to go
into details about it.

Just as T pointed out, the main reason
for the political instability in our State
was these communal fights inside our State
and the encouragement which they were
receiving from political parties. Another
important reason for the political instabi-
lity is the economic situation in our State.
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Whenever there is a crisis, everybody is
alert and all of you say, yes, something
has to be done for XKerala. The main
reason for the political instability in our
State is its economic backwardness; it is
industriaily backward. But somehow the
crisis is tided over and Kerala is forgotten.
Now, normally, on the eve of the Fourth
Five Year Plan, an elected Assembly
should have been there to discuss the
economic problems and put forward pro-
per suggestions. That Assembly is not
there. So . ..

Surr P. N. SAPRU (Uttar Pradesh):
May 1 just intervene to ask whether the
Members who have been elected to the
Assembly and who have not taken their
oath, will be given their salaries?

(Interruptions)

Suri M. N. GOVINDAN NAIR:
Beocause of the interruption, I did not hear
i, .

Sur1 JOSEPH MATHEN
That does not matter.

SHR1 M. N. GOVINDAN NAIR: My
point is that priority attention should be
paid to this miserable economic condition
that exists in our State and immediate
steps should be evolved by which this
malady will be remedied. And now greater
responsibility falls on the shoulders of this
House to see that greater attention is paid
to this matter.

(Kerala):

Before I conclude, I have to point out
that the imposition of the President’s Rule
and the way in which the Home Ministry
has behaved during this period have creat-
ed serious doubts in the minds of the
people about their faith mn parliamentary
democracy itself. Now I ask you to think
very seriously. Suppose your fundamental
rights are denied, suppose the Members
whom they elect cannot even attend the
Assembly. Under such circumstances,
what is the remedy left to the people if
they want to change the Government? In
the name of the DIR your fundamental
rights are denied, in the name of national
sccurity, even the Members who are elected
to the Assembly are not allowed to attend.
Under such circumstances, a normal citizen
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in this country will feel that if he wants
to change the Government, he has to take
recourse to some other method, and what
is that other method? If parliamentary
¢lections are not the way of changing the
Government, then what is the other
method?

SHrmMATI DEVAKI GOPIDAS: Accord-
ing to you, bloody revolution.

Suri M. N. GOVINDAN NAIR: You
are pointing your fingers against the Left
Communists that they are trying to work
up an armed revolution here. I point my
finger against the Home Minister, Mr.
Nanda, who by denying the fundamental
rights to the people, who by not allowing
those people who have been elected to
attend the Assembly, is paving the way for
an armed revolt.

Sari  BHUPESH GUPTA: Provoca-
teurs.

Sur1 M. N. GOVINDAN NAIR: You
have to think very seriously. Once you
start in the wrong way, the next step will
put you in a worse condition, and in that
way things may develop in the State, in
this country. So, I want the Government
to make a retreat, restore fundamental
rights, withdraw the DIR and allow those
Members who have been elected to func-
tion—not only those who have been
elected but since now we have the Presi-
dent’s Rule, I want all those DIR prisoners
to be released-—and give hopes in the
minds of the people that they can exercise
their fundamental rights, that they can
choose whomsoever they want to put in
the administration. Remember your ex-
perience in 1952. We contested the elec-
tions while we were underground, while
some of our people were in jail. And you
know, the Constituent Assembly was quite
correct, even under such circumstances, to
grant fundamental rights to the people and
allow people to contest the elections. The
result—you know—was a change in the
political climate itself. Either you follow
that procedure or you will be paving the
way for an armed revolt in this country.
You have to decide, the ruling party has
to decide, which is the way you want to
travel.

I conclude.
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Surt BHUPESH GUPTA: Madam,
where is the Minister?

Tue DEPUTY CHAIRMAN: The
Deputy Minister is there.

Suri BHUPESH GUPTA: There are
many Deputy Ministers. It is a serious
matter. Kerala is now a Central subject.
The Kerala Budget is being discussed here
wherein other questions are to come.
Naturally, are we to be consoled by our
Cinderella Deputy Minister? I have my
sympathies with him. I am not suffer-
ing ...

Tue DEPUTY CHAIRMAN: He is
taking notes now.

Suri BHUPESH GUPTA: You have
also been taking notes, I have seen it.
Therefore, quite apart from taking notes
or not taking notes, I shoud like to know:
Is this House so disqualified and under a
kind of moral preventive detention that
our Home Minister or his . .

SHrr A. B. VAJPAYEE: Some Cabinet
Minister should be here.

Tag DEPUTY CHAIRMAN: I would
request the Deputy Minister to call one of
his colleagues. I am conveying it to him.
Mr. Karmarkar. ,

Diwan  CHAMAN ILALL (Punjab):
May I on a point of order rise to support
what Mr. Bhupesh Gupta has said? It is
not right that this House should be treated
in this particular manner and I do suggest
that you should adjourn the debate until
a Cabinet Minister is here.

Surt P. N. SAPRU: I would like to
support Diwan Chaman Lall . . .

Tae DEPUTY CHAIRMAN: I have
in this House in the past observed that
proper courtesy sheuld be shown by the
Cabinet-rank Ministers and the Ministers
of State to this House. But somehow it
goes unheeded. And, therefore, I am
conveying again that someone of his col-
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leagues should be here to listen to this
debate. Mr. Karmarkar.

SomMe Hon. MEMBERS: The House

should be adjourned, Madam.

. Surt D, P. KARMARKAR (Mysore):
Madam Deputy Chairman, when I was
tistening to my friend opposite, Mr. Nair,
I was wondering whether he had remem-
bered at all that he was speaking on the
Budget except at the end when somebody
perhaps reminded him that today was the
Budget discussion day and not a discussion
on the Home Minister’s statement, Now
in fact I am rather disappointed with that
because if he had spoken more about the
Budget I would also have spoken a little
more about the Budget and perhaps a little
to his satisfaction. But since he has
covered a ground which he fcels techni-
cally relates to the Budget but which is
largely irrelevant with regard to the men-
tion of the Budget, I should like at the
outset to deal with a few of the points
which he has raised.

SHRI A. B. VAJPAYEE: You need not
be provoked.

Surr D. P, KARMARKAR: 1 am not
provoked 1 am rather quietly subdued as
my friend, Mr. Nair, will find it. He
smiles but he is excited within and ¥ am
also similar.

Now, Madam, when he began with
smiles and something of a reasonable look-
ing argument, I thought he would develop
it. But he began with a seemingly rational
analysis of the political sifuation and he
ended with a threat. T am quite sure in
my mind if any such revolt, armed or
unarmed, comes the people of India are
absolutely capable of dealing with it and
scotching it in the bud if at any time an ,
armed revolt comes against the Constitu-
tion, and I am quite sure in my mind
when it comes to the defence of the
Constitution against any one who breaks
the Constitution by arms, they will know
what it is,

Surt M. N. GOVINDAN NAIR: You
are breaking it
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Surt D. P. KARMARKAR: That is
quite all right. You are breaking it now
and charging us with breaking it.

Again my friend, Mr. Bhupesh Gupta,
may be excited a little later because I
have to say later something which might
excite him, What I am saying is this. It
will, what I might say, enlighten me on
snother aspect. 1 should say there seems
to be a little shadow of a difference in
reasoning so far as our friends—of our
own country, be it said to my shame—
friends who are behind the bars in Kerala
and friends fike my friends opposite who
spoke just now, who secemingly appear to
be different but who are essentially made
of the same texture of opinion, are con-
cerned. And then I fhought about myself.
At least I can honestly tell myself that so
far as socialism is concerned, I am out
and out a full-fledged socialist, though
friends there also, including my friend,
Mr. Nair, are socialists, He is something
more than a socialist. When I was trying
the other day to find out the difference
between a socialist and a communist, I
found rationally two things. Whereas a
socialist like us on this side believes in a
democratic form of Government, believes
in peaceful methods, the Communist, as
the label goes with capital “C”, does not
necessarily believe in peaceful methods
anywhere, and 1 presume since they call
themselves communists, .

Sari M. N. GOVINDAN NAIR: My
complaint is that you have no faith in
democracy.

Suri D. P. KARMARKAR: Yes, you
have a complaint and you will have many
more complaints at the end of my speech.
That is why I have risen to speak. Madam,
a Communist with capital “C”, in India
also, I presume—if he is to be an honest
Communist and if he has to distinguish
himself from socialism of this gaovern-
ment—has to believe that violence is per-
missible just as some of our freedom
revolutionaries thought that violence was
permissible. Like that T presume that the
Communists believe violence to be permis-
sible. That is item No. 1.

In my ¢ountry unfortunately in addition
to that—there are countries where the
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Communists are national but here unfor-
tunately, the present company excepted, to
save trouble—normally we find from their
utterances that there seems to be such a
gulf between a normal communist and a
citizen of this country. They speak as if
we treat them like a mother-in-law or
¢ven worse than a~ mother-in-law and,
therefore, we people do not deserve to be
there; they speak in & mode of mind as if
the people of this country or the political
parties that are there are something that
should not exist, as if they belong to some
other country. To put it in a scientific
language, it strikes me—I wish I am wrong,
Y hope I am wrong—that they think in
terms of extra-territorial loyalty. That is
the second thing which distinguishes a
normal socialist from a communist.

The third thing is—and that is relevaat
on the point which my friend made—he
says in the name of security you arrest
people. Shall we arrest people of peaceful
methods? The arrests do follow in the
name of security. Then, all his arguments
follow from the general level of his argu-
ment, though wrong, and he asks the
Government, “Whose security?”, “Security
of the Congress.” He makes us appear as
if we look upon national security as the
security of the Congress. One simple
question I put to him—I speak subject to
correction—why should the Goverament of
India feel impelled as a matter of national
duty, not as a personal vendetta—Congress
is too big an organisation today in the
popular way and too powerful also . . .

Sur1 A. B. VAJPAYEE: Not in Kerala.

Sarr D. P. KARMARKAR: ... to
ever think of mean methods? Other
weaker people can think about it. I hope
my friend, Mr. Vajpayee, who has gene-
rous instincts will accept that part of my
speech which at least in his opinion is
reasonable. I do hope that he is with ms
when I say that these people were endan-
gering the security of the country and the
Government of India would have failed in
its duty had it not arrested these people
and put them behind the bars. 1 wish we
were wrong, though I do not hope I am
wrong because I am quite sure T am right.
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1 wish these good gentlemen, peaceful
doves behind the Kerala bars at least dec-
lare, send out a communication which my
friend, the Minister of State in the Ministry
of Home Affairs, will permit that state-
ment to come out, saying, “We do believe
tn peaceful methods. We do count the
Chinese aggression as aggression to be
fought tooth and nail by our blood”. Let
them send out that one line. The very
fact that they have not condescended to
say anything of the kind proves that they
are enemies of the country today and do
deserve to be behind the bars. There is
no doubt. Let at least one of them say
that.

Surt BHUPESH GUPTA: Madam, let
him speak on the Budget . . .

SHr1 D. P. KARMARKAR: 1 do not
yield to my friend and my friend should
kXnow as a gentleman and as a good Mecm-
ber of this House that when a man dces
not yield he must sit down.

Sur1 BHUPESH GUPTA: You shouold

know how to talk. You are an ex-Minister
nnly,

SHrRI D. P. KARMARKAR: That is
quite right. Ex-Minister is not a term of
abuse. An ex-Minister has the advantage
of being both an ex-Minister and outsider.

SHr1 P. N, SAPRU: May I intervene?

Surr D. P. KARMARKAR: I do not
yield. I do not yield to him and 1 do not
yield to you. I am very sorry about that.
(Interruption by Shri P. N. Sapru) 1 will
apologise to him. I do not yield. I must
be protected.

Surr P. N. SAPRU: I am asking him a
question . . .

Surt D. P. KARMARKAR: I must
be protected. I do not want either help
or hindrance in my speech.

TRE DEPUTY CHAIRMAN: Mr.
Sapru, order, order. Will you please
take your seat?
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Sur1 D. P. KARMARKAR: Mr. Sapru
is an elderly man. And my friend ought
to know that when a person ig speaking

Tue DEPUTY CHAIRMAN: You can
put questions at the end of his speech,
Mr. Sapru.

Suri D. P. KARMARKAR: Exactly,
Madam. He has other opportunities.
Unlike my friend, who has been an able
advocate and a Judge, I am not used to
links in my speech being broken. 1 have
not that equanimity which he has got.

Now, Madam, I was driving my point.
If it were not right for us to lodge them
in jail, they could have made us look
wrong in the eyes of the world by saying
that they want to follow the method of
peace, they are not for China, they will
fight China and that China is aggressor.
But nothing of the kind. I do not want
any proofs from the Home Minister, no
other proofs, no documents, no oral
speeches. This proof is sufficient for me.
If 1 am arrested and I am innocent, the
first thing that 1 would do is to write to
the District Magistrate that I am innocent.
Nothing of the kind.

SHrR! M. N. GOVINDAN NAIR: Have
not you read the statement of Mr. Nam-
boodripad?

SHr1 D. P. KARMARKAR: I am mak-
ing that point in order to meet the other
points made by my friend. In all inno-
cence he comes and asks us the question.
Here is a party of forty, twenty-seven
inside and thirteen outside, Anyway it
makes a small difference as to the charac-
ter of the two. It might be that some
are cleverer and some are not clever. Some
give legal evidence and some do not. 1
do pot make any imputation against those
thirteen who are outside. What is it that
the Home Ministry did or the Government
of India did or the President did? They
have followed the normal democratic prac-
tice. When a Legislature is elected—I
know their definition of democracy, their
democracy I know, I have studied a little
of that and I do not mean democracy of
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that kind—democracy is a people’s rule,
not the rule imposed upon the people.
That is my definition of democracy. Ac-
cording to normal parliamentary practice,
which my friends opposite also have agree-
e€d to follow—since they are here in the
Opposition, they bave to abide by the rules
of the game-—what is it that the Governor
has to do? The Governor has to consider
whether the man whom he calls upon to
form a Government is able to sustain the
Government, does not matter whether it
is the Congress, Communist, SSP or having
any other label or no label at all.

Seri BHUPESH GUPTA: You cannot
anticipate it.

Suri D. P. KARMARKAR: If 71 Mem-
bers, if a majority of the Members of the
Legislatuore—my friends cannot anticipate
anything except trouble—does not matter
what colour they belong to—I do not
know the exact number, 134 or 141 what-
ever it is, if one half plus one were to go
into a meeting, say that my friend Mr.
Govidan Nair is the Leader of the Party
and they are a Party, the Governor was
duty-bound to call Mr. Nair and no one
else.

Sur1 BHUPESH GUPTA: How did you
form a Ministry in Orissa?

Surr D. P. KARMARKAR: Orissa has
been a red-rag to my hon. friend and it is
not a red-rag to me. In any case I am
jnnocent of much what has happened in
Orissa. He is an authority on this sub-
ject, unnecessarily, and he can better ans-
wer that question, Now the Kerala Gov-
ernor, who is a seasoned administrator—I
will take another ten minutes

Tae DEPUTY CHAIRMAN: No.

Ser1 D. P. KARMARKAR: All right,
seven minutes as a compromise. I was
saying that he is a seasoned man, he is not
a nobody. To a large extent he is an ob-
jective person. He may be a Congressman
in his views. I do not know but he is
principally a Labour man.

AN HoNn. MEMBER: He
man,

is a good
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Suri D. P, KARMARKAR: No doubt
all these gentlemen are also good men,
that is another matter, but then he is a
good man. They have no complaint with
regard to his functioning. It is the Home
Ministry, They have not said one word
about the assessment of the Governor
which means in normal legal language that
my friend Mr. Nair has accepted all that
the Governor has said; otherwise he would
have said that the Governor’s analysis is
wrong. He is angry with the Home Min-
istry which only acted on what the Gov-
ernor has said. So I presume for argu-
ment’s sake, judging from the way in
which he has put his argument, that he
entirely agrees with the analysis of the
Governor and the analysis seems to be
based on numbers. One is 40, the other is
36. third is 27, fourth is 12, then 3 and
odd and one and a half, and all that.
That is the analysis and it is obviously
clear., To even an intelligent man like
Mr. Nair it should be clear. It is of
course clear to a dense-minded man but
even to an intelligent man it should be
clear that none of these parties could
form a government. The Congress, I
must congratulate—though I belong to it,
as a Congressman 1 do not do it with the
idea, my friend can take it, of flattering
the Congress organisation but I say that
under the circumstances the Congress was
the wisest to have done what it did. We
do not claim a majority, we do not want
to give any quarter to the rebels from the
organisation. A rebel or a renegade is
much worse than anyone. We do not
want to have any truck with them. We
stand alone and we shall form an honour-
able opposition to any Government that
can be formed. They did not feel, they
were not anxious to form any Government
though it might have its own advantages.
They said: ‘All right, give an open field
to the Communists’, When my friends
there have said: ‘Leave out the prisoners’,
I was reminded of that small poem I
learnt in the fourth standard—"“We are
Seven”—Where are you? Two have gone
to Conway to dwell, two have gone to sea
and the only person present was the one
who was eating his supper in his Porringer,
Now, 27 have gone to sea which means
they are behind for proper reasons.
Thirteen, perhaps, some of whom also-
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[Shri D. P. Karmarkar.]
might have been locked in with justifica-
tion, anyway they are outside. These are
the assets. Some others may come. I am
surprised my friend Mr. Bhupesh Gupta
sometimes is tempted to let himself away
from logic. He is a very esteemed barris-
ter and a constitutional student. I expect
some better thing from him.

Suri BHUPESH GUPTA: I am not a
Barrister, I am a political worker.

Sur1 D. P. KARMARKAR: A political
worker of a very rare intelligence, and a
rare acumen. He rises up and tells me:
“Wait and see”. Are we going to the
bazaar to wait and see which vegetable
we are going to purchase? We are cer-
tainly in a different situation. We have
to run a Government, he has to run noth-
ing. Perhaps he has to run chaos. We have
to run a Government. We, as responsible
people, the Governor as a responsible per-
son, had to constitute a Ministry.

Sur1 BHUPESH GUPTA: We have to
run the Rajya Sabha.

Surr D. P. KARMARKAR: It is now
as clear as daylight. I very much regret
that it is not only from that side that we
encounter the difficulty but I have found
that some Members of this House and the
other House who had better reasons to be
better-informed, one or two of them said:
‘Why not take a chance?’ I do not name
but someone sitting is also thcre, a very
distinguished friend and gentleman, my
intimate friend among them, said. “Why
did you not convene the Legislature?” I
said: “What is going to be the agenda?
To fish about for the formation of a Min-
istry? Is that the agenda?’ How can an
Assembly meet? The Assembly is not a
unit like the public meeting of the Congress
Party or the Communist Party which can
meet even without an agenda. They can
discuss the agenda on a moment’s notice
but we are a Government, we are & State.
1 know that Mr. Gupta also knows it too.
There cannot be any functioning of the
Legislature unless there is a Government
to guide that Legislature.

Sert BHUPESH GUPTA: No.

Surr D. P. KARMARKAR: Let us hope,
we build on hopes.

[ RAJYA SABHA }
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Surt BHUPESH GUPTA: Is it allowed?

Suri D. P. KARMARKAR: There is no
qQuestion of allowing. Now thc Legisla-
ture cannot be there. I am only trying
to meet the point—why not ailow them to
meet? In this matter, just as in my hum-
ble opinion we cannot afford to be soft to
the enemies of the State, enemies of the
country, enemies of the people, just to the
same extent we cannot be false to the
Constitution so long as we want to follow
it. That is a clear position and in my
humble opinion and not necessarily as a
Congressman—I have a capacity which is
an independent capacity, I am not bound,
I have not sold myself to any organisa-
tion—and if there is anything wrong with
the Congress I would have had the desire,
I would have had, if I might sav so, the
will to have said that it is wrong. I might
keep quiet about it but 1 advocate it
because I am a student of poblic affairs,
and a little older than my friend Mr.
Bhupesh Gupta and therefore a little more
experienced in the good sense of the
word, if I might put it very humbly, per-
haps with a little larger sense of national
service to my credit also. I would like
to tell him that so far as this question is
concerned, of the Constitution, the Gov-
ernment of India, the President, has
behaved in the correctest way possible, in
the cleanest way possible and properly.

I would like to say, just as my friend
Mr. Nair said at the end, one word about
what has to be done in Kerala. Kerala
is a gifted province, Jucky in its people
but unlucky in nature, ditficdt, with 15
cents of land per head, vuluerable indus-
tries, quite a good export earning province
but with a sense of unemployment. There
is large unemployment in Kerala and 1
am quite sure in my mind that if Kerala
had been given 2 little prior consideration
in the matter of employment—how to do
it is not my present thesis, it could be
done, it i3 not a large population, just
about 10 million or whatever it is—if
during these 2 years or § years whatever
it is, T do not wish it to be long, though
on my side of the country, all the reforms
and the good that were done in any’
municipal area where when the manicipa-
lity was superseded and by the Adminis-
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trator—I do not mean to say ihat this
should happen here, that the (Government
of Kerala should be superseded, Lut tak-
ing full advantage of the present sitvation,
1 wish that the Government should give
importance to this question of employment.

Surt BHUPESH GUPTA: You want to
be the Governor?

Sar1 D. P. KARMARKAR: Well, if it
so happens, I do not mind, but perverse,
not perverse people, perverse doctrines
only prosper when there is poverty and
misery. Just as I was wondering whether
it is unparliamentary, my good friend
opposite who, is now dozing, said that it
s pot unparliamentary and thercfore, I am
using that, just as in my own erstwhile
field of health, I found that mosquitoes
prospered wherever insanitation was found.
like that pernicious doctrines prosper only
where there is poverty and if some cfforts
are made to lessen it by employment
opportunities, I think we might have a
better Kerala. Thank you very much.

Surt P. N. SAPRU: I want to ask one
question of Mr. Karmarkar. A general
election was held in Kerala. Some per-
sons stood for various seats in the Kerala
Legislature. They must have been put to
expense for doing so. The Assembly is
not being called at all. Now they will
not be eligible to receive any salary until
they have taken the oath. Is that a fair
way of dealing with people? 1 am just
posing this question. I do not under-
stand this word ‘mational security’, because
I do not find any danger to national secur-
ity today. So far as this national security
is concerned, it is an entirely different
issue. But I want to be clear in my mind
that they will get their allowances. And
how will they get their allowances?

Tae DEPUTY CHAIRMAN: Let the
debate continue and I think the answers
could be given later, Mr. Vajpayee.

) 1 go &to UG (IATNRW) ¢
T, T8 TR &1 AU AGNE.
e T ILA §F FoT 9¢ Frafaag v
wT e foar g | e s e A
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& qogafy w1 o o) e wr W%
qag 31 wfigfa & awe Fwifag g
for afcfeafaat & @ a) wsgafe a1
wrae @ frr ar & F Faarees €
% Tg AATAR F TOF-HAT wERy A
ST AT HT g § a8 Doy 5
Tegafg ST X FCA FT AT A GG
# @ *7 forg s s faar &1
da frdaa § fr amddt wgfaedt &
faws 15 dacm 7 o FoAE 0 ]
AT gAYT T g AT R o g ¥
¥ # Tgafq s araw A far
IGHT TIT AG FT JEAN AN
#1 fafaw aifos <@ w1 g@ a@ &
TETRT A arfEd v § g@I
FAT qFA & QT AET | A UASAY aAY
Y, fag udradt ¥ W ¥ w99 ¥
T AT M gE ddaifrs T § fr o
qiraet ®1 d5% Ty qATE 0f, fow
givadt &7 famior @@ gam, foad
JIoTt ¥ UM qF TIr AT, 9§ qIFIAY
wrRTF fegrmar ) s Fgramarg fr
I WIHAT wZTE § A 19 M afagm
FY gfez & F1§ o w10 g & A A
g 9T FATITAG § AT FIF AT FAC |
& qwman g fo wae dfaam = wra
T QT QT AT AT 7g 771 ght f6
N FO gt ag wifaw g 1 FEw
1g Harem ¥ oF wAafwa @ ofcww
fear & | T WA W F TE WX
I & L qIET O A A an
uTEA q4T §5q § A1 fafaw uwifaw
Tl #Y wAUIR g9 § fe I gg A &1
579 F fF T w197 9T gFT § ar
EEAIRIERE L A AL R CIE T I
®Y q13ar & w0

FTT gF AT & W & uoAfaw
i & fag, MNwaa & favag @
arn & fay A FTT gF JargAr §
iy Fwartaay 51, f5 Far faw-fag
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[*t To FTo FTHA]

uaifas o afx dsda w1 Jifax

TRy § O feaga w51 amaa
qqEA F1 foeagy 3o GHYT & AT
AET | AT FT I H AT AT §F 1967
AT F A AFI AN AFITE
31 asIr & f5 wea wreat & fwal 2 #7
FqST TZAA 7 ATG, AT FAT AL 7T F74
g 1T fF agl Aedq 1 TATG T
g faama da w7 sy M wsgla
& e & fody ot gueg % 7 A1waA
Frawiorag @ fs ez agra w7 3
ge Wt gurifas = 3w a1 & wifow
R fF TAar I 393 FAT AR AT §
IaF1 TS ¥ faam ) Fagtquaar
f& wtag F § GFF A w1 AT AN
AT ? AT T IF 4T F 417
IAAT qURAT §—-Feqfaee wrET &
foroy & fay qafan & w1 aadga
foaar mar, g5 Forfeer qrEt ¥ amw
wegea fHaT AT AV UF HITAT ;o
T war A Frafaee wraa &1 fraw
F IT OF TH T & ATY HAT ME(
w fawarewr fwar | 3 &1 FgeET
2 waw & fagaraary &1, #1849 ¥ 47T
#Y fawaar &, FEA T qTIRET A,
Ftaq ¥ 9 Fq AFNETTAR F fao17 7 |
ag ATawF § %5 qo ¥ g3 awdfas
AN F T FXF 77Y WqY g fa=q<
F | AT GAG FA qF q9F AGY

mm‘rn//

HWS qA AW (TFEW)
*TE A T GHAT )

Y Qo WMo AAGLY : FIAT FT Y
fadry o WY faondt qar & 37 =Y
Y [T AT 1fgd | w7 qg AT
e & fad da AT 8

St AT Wria : faegd JaT<
g
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ot Qo Ao WU : F AT AT AT
[T FIT AT T F 79T A HAT
[T FATCT |

SRy TRA Wy - ag TOd
TF F94 F] IR |

ot To Wo FTAWA : TF I AA
qrafaes aEt aga 9 da@r § 9 AR
77 T A IORT AHIC FAT | A€
FIFTT FB fa7 fegy a1 4 qae g 91
o7 et @1 T A FIHRTT A ATIT
AT 73 fHT 7 99T Y Fwg TE 9%
WYL G HATHT TCRTE A AT 7 HATAT
f& 399 w=q AT ® w9T & faqiow
FA &I, TATA F1, AT Ta7 famr
ATHT HIF qY AIT I KT FT0AT AT
&7 & fF srqA ardr ATAr 47 & T
¥ gais fr Fwa & aegafy w1 T AT
ST

HAA [T AR . IAA O
ZIEA FT FIFAT I78, [T QATGF FgA
#T qg Aqaq & 7

st go dto @ T A FEN
FT qg 7I9F A & AW gR AN F91 @
T I q9S qEr 9 @ a1 HW
T WM gRT | g A9 gIK T,
TAET ATAT Tg TGy & fF IA A ATe-
o gavg &< feay s, fage qar
T FT A IF | S AT T WA
FAET 98T & I8 TF HET Fq®I
& Tifgd 91T wow SAer WY
& faar

A g § UF I9 W FF |
q@IG ¥ g8 @7 BT & & = wefig-
TR A7 I ¥ weAww g
frq a1 T E1 ¥ a8 a9 & fF = woha-
YT A9 ¥ wodt fafer e g6
o R T FY Y OF w e §
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TSFYTEE FT TG R0, a9 § TG
7 FT JET AT R {5 @ #;
TZAT E AT A IIALT T’ R
TE FG | W [ [F qg-HAT
T F GST FX | TP AGAA F q7
g Y B & f5 ot wfag yeg S
JITF FEA qA H fod Jac A §
JA AT qg @G 7 g A fF 7@ T
¥ w0 & T AR A WS
®F 9T @Y g, AT F@ F ady
FE 1| F qIEE a9 FT I A
Ty &1 oweed @ AT O
wfE o T (@R g A
gy @ § 5 aw asgefa &1 e
@m) W@Wﬁﬁlﬁaﬁ
T faeelT 3T FfAS3T T FTAT A &

e & faarfedt ) ool &
T 1 g drghr o, o e faey,
T 12 AT HT AT AT HTS AT
wfeaw fRr FT IWHIEATT q7T S
QYT IF qOAT FAR fwrem | 5w qF
qg JqF AT IR W AT G,
Ifqq Iu+ @1g 47 | AR T G AqF
afeql § o8 TET AT FTEF G0 T
JIAY &y ST & fF IEa agi A
% g0 gqr goar  fEar o
agi afdfeafy #@ T & 0 Afwa
H1g 92 & 7 Ifee F1 0P aasETe
50, 60 qfww wifrl & @rw wwar
o Ia4 @Rl #1 90 ¥ 9FT 997
< fagrr, Ta @ w1 9, oF Ifew
FIEEFIL A T &7 AT AET W
oaaT ¥ I FEFAHAT F A famn,
TF FIIRT B, TO AT 7, 5
I g g, Faaaaa g, a1 gfeq
F gaEEFET ¥ IAF AT AR
& FTAFAT AT § TG Y| ATAT
gt &1 wew fed dfvge G ad
fezr, WMl IAT FT IGT QIAVERAT
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T @ ) T gfew $eeT & O
Y ¥ FEFAH] FT FO GBS W
areT 41 fost qgar A ¥ fau gfaw
F GIEERTET X e AR A | &Y FrEEa]
A §U, a1 ¥ YARAY At § A
T | FH A AT REE @Ee W
aTerdt Wi g ey 1 & T e
fr fraar @ &, & ag af we 5
frera Tl & 1 W gfeE W AEET
Wt FAq wwe s, fam e
e & grw & W 99 AR F
qfoAeaey @F FATAT W@ &t
IR AR OF T ¥ 97 $TAL A
N qg HIER AT FT AW §
o a7 Y feelt qoAfas aor 93 gy
frFeTd ST F A8 O 9 | I
# FHfaee g g &, Afeaw @
A G A A, T § oA
Tegafa T @ F¢ faan, qg-AavE
freare & 1 By Ffem sdew
mfew faar a1 & @ T FE &
TR H TE-HEAT GG A AT T IFTA FY,
R 39 Afew #1 ag v ) &
T A B GEAAT qgar § 5 qee
# 12 919 FY ST NeAwE AT IqH
WA A A Y, gt w1
AT IY #R A gfem & wwae
& sy dfea faar amg 1 s Teafa
TH & A 9T Sar & "iawrd &t
™ @ ¥ g fFar smom, ofew
TEl qE ¥ AANTY FEO0 AT HA
WA [T T TR A A

fr
ua»‘cr|//

urfEe, i i g § Fgfwe
Y ST ? W I RWRIET FT AT
S AT # AF A g T8,
wrk & ST ST B HAT TGAT A1EA
g | W Fiug F e ¥ ffsq s
FAY F qTET FY g F FAFRL! B
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Are AT & A Fraw F a7 57 feer

q 78 39 9FY | AT FT HLT WEA
qifge | ¥ ¥ mfgs wwfg £ sk

# III7 FT GEEAFAT § 1 g7 qEQY

afus giafeg =afw g afer = &
qfas FFR AW 97 T8 § 1 W FA
#F AT F g9 IR greIETasar
¥ I T FY AT AT AFAS
F gTad g G AT gF A FCA A
AT AR W G | FE IO
R Gfasiea gamr qrRaT 4y @) SuH
grr ¥ =ifee @1 1 9 A wE #T
AT FY T, TF I1T HY 6419 H T FW
Y JTC AT I GHIF FA F v
FW A UAR FA FI TSANT H TF
A FEAT FT AU &Y ST | WiEy,
TR FAF HT S ATAT qUET I Y
FUG § §F 739 F 7 & W | IqF
19 Mead & TAW FY a%A FLT 5T
sigsy favem & genm wegat f6T
¥ gaE wEw w1oatag 5 oag
SiY BITH FFAL S T @ AT,
gfred B #TH TEEEe TQ §@ ¥
wrgy, dfqum ¥ gmu wfog, a9
o 0 #Y faem qer A8 ) fqae
gag "0 #T Hfyg e 7 Ged
¥ o Iy | afee moer g &
faq wofy v wey FoW, fa<E
TS @1 A qAW F AT  dfqq
@At M {6 A q41 g9 d@fgam™
FT, GSIA TEFAL T AR AGAD F1——
¥ At @1d ¥ A @y |

% Fgl, ¥ TF AT E, I
TF IJamEEr g, g Wefaw ael &
fog, oot marfaat & fag | afg =
gAY I JqrEAEr 97 FE AL fT at
oW A 79 AR fau gew @ afuw
JTEAF d3q « FL ATE |

[ RAJYA SABHA |

Activities of 4532
Pro-Peking Communists
T DEPUTY CHAIRMAN: The

House stands adjourned till 2-30 p.Mm.

The House then adjourned for
lunch at five minutes past one of
the clock.

The House reassembled after lunch at
half-past two of the clock, the DEruTY
CHAIRMAN in the Chair.

MOTION RE, STATEMENT ON ANTI-
NATIONAL ACTIVITIES OF PRO-
PEKING COMMUNISTS

SHr1 A. D. MANI (Madhya Pradesh):
Madam, I beg to move:

“That the statement on the anti-
national activities of Pro-Peking Com-
munists and their preparations for
subversion and violence, laid on the
Table of the Rajya Sabha on the 18th
February, 1965, be taken into con-
sideration.”

Sumi  BHUPESH GUPTA (West
Bengal): On a point of order, Madam.

Three Members of this House are
detained and two of them, Mr. Basava-
punnaiah and Mr, Ramamurti are men-
tioned in this statement. Now, they are
not present in the House and their absence
is due to the fact that they are prevented
from coming here. They desire to be pre-
sent in the House so that they could state,
as Members of this House, their case to
their colleagues. I should like to know
from the Home Minister whether he has
taken into account this fact and whether
he has received a letter from Mr. Niren
Ghosh, another Member, stating his case
and whether

Suri AKBAR ALl KHAN (Andhra
Pradesh). What is the point of order? The
point of order is to be decided by the
Chair and pot by the Home Minister.



